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withdraw Rs. 20 lakhs from the Con-
tingency Fund of India and place it
at the disposal of the Commission.

3. This amount would meet the ex-
penses of the Commission up to the
end of August, 1991, Expzidityre on
the Commission will be jncluded in
the first supplementary estimates to
be presented to Parliament in its next
session and the advance mentioned
above from the contingency fund shall
be resumed to the Fund as soon as
Supplementary Appropriation Act in
respect of the expenditure on the
Commission for the whole year is
passed.

MR. DEPUTY-SPEAKER: Now
we take up matters under 377.
(Interruptions)

MR. DEPUTY-SPEAKER: They

are only two or three.

SOME HON. MEMBERS: 1t is lunch
time.

SHRI BAPUSAHEB PARULEKAR
(Ratnagir): I will be held responsible
because 1 told them that other mat-
ters will be taken up subsequently.

13.23 hrs.

, The Lok Sabha then adjourned for
\ Lunch till twenty Minutes past Four-
teen of the clock.

The Lok Sabha re-assembled after
Lunch at twenty-five Minutes past
Fourteen of the Clock.

{MRr. DEpuiy SpEAKER in the Chair]
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER:
under Rule 377.

Matters

(i) NEED TO SET Up FERTILIZER GAS
BASED UNIT 1IN SHAHJAHANDUR,
UrTAR PRADESH.

) SHRI JITENDRA PRASAD (Shah-
jahanpur): A decision is going to be
taken by the Central Government to
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se: up four Fertilizer Gas-based Units
in Uttar Pradesh. he people = of
Distri*t  Shahjahanpur, Uttar Pra-
desh, which 1s one of the most back-
ward districts of Uttar Pradesh, have
been repea‘edly demanding some big
industry 3o that unemployment and
poverty cen be reduced. A survey has
taken place by Central Team of Ex-
perts and a decision hag to be taken
as to where zll these units are going
to be sect up.

It is well-kncwn, that Uttar Pra-
desh is one of the biggest wheat,
sugarcane and paddy-growing areas
of the countrv and the need for che-
mical fertilizer js very large and 1t
is inecrcasing day by day. In setting
up a fertilizer Unit, it should be
stressed that the cost of transportation
of the fertilizer produced and the cost
of construction cf the factory should
be minimum. One of the districts
surveyed by the Central Team of Ex-
perts is Shahjahanpur and I under-
stand that it fulfils the basic require-
ments and is situated in such a way
that if a fertilizer unit is set up here,
it will have t> supply fertilizer all
around, as it is situated in the caa-
tre of the wheat, paddy and sugar-
cane growing area.

I request the Minister of Petroleum
Chemicals ang Fertilizers to look into
this long-felt need and demand of the
p2cple of Shahjahanpur and arrange
to set un a fert.lizer unit out of the
four proposed fertilizer units which
are to be set up in the State of Uttar
Pradesh,

(i1) REpPORTED LOSS TO CROPS DUE TO
HAILSTOKM, TORRENTIAL RAINS AND
CYCLONES IN VARIOUS PARTS OF THE
COUNTRY, PARTICULARLY IN HARYANA

At warow T o (free)
IR wEEA, X & W I ¥
fafrw  wrii % wOst Mamafe,
qadE q6i, fagd fry W =%
I F T TG, W4T, @t wifw
W wEal 1 a@ dar g sw



339 Matters Under

[ aftw awrdl]

wfs g€ & 1 gfamm swr F
e ¥ qez gf wwAl ¥ FAT A
400 Ty Sfa TwE T I & afx-
o & &1 iz fFnr @ qafe
fawelt frew, il awi w1 <A@
wifz & Freor 982 gE wadl 1 Afq-
qft & fau =t as ;1€ fFora 4df
fergr mar 2, g=i® TA@ WS F
araa FE wiaw gift g 2
T H W ORI FA
fs ag fom wegi ¥ wuai &0 afq
g & v fadim agmar @ F
T § fgwr I, F A9qrEa
Fusi #t ggiey ®7 & «wfagia &
wE

(.ii) NEED To WIDEN THE NATIONAL
Hicuway 1Nn tHE Eastern UP
NEAR GHAZIPUR, AZAMCARH AND
UpPTO0 GORAKHPUR.
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(iv) REpPORTED CIRCULAR TO THE CHIEF
MINISTERS FOR OBTAINING CONSENT
FROM ADDITIONAL JUDGES FOR AP-
POINTMENT AS PERMANENT JUDGES
i~ THE oTHErR HicuH Courts

PROF. MADHU DANDAVATE
(Rajapur): It has been reported that
the Union Law Minister has address-
ed a circular to the Chief Ministers of
States requesting them to secure the
consent of all additional judges work-
ing in High Courts to be appointed as
permanent judges in any other High
Court in India.

The additional judges are expected
to give three preferences for appoint-
ment as permanent judges.

It is further learnt that the Chief
Ministers have also been asked to se-
cure such consent from persons who
have jlready been appointed or may
in future, be considered for initial
appointment as High Court Judges.

Article 222 of the Constitution re-
latine to transfers of High  Court
Judges states that the President may,
after consultation with the Chief Jus-
tice of India transfer a judge from
onc High Court to any other High
Court. However, the garticle is silent
on whether prior consent of the affec-
ted judges is also necessary for the
purpose. In the controversy over the
recent transfer of the Chief Justices
of the Patna and Madras High Coyrts
a common point made was that the
consent of the concerned Chief Jus-
tices had not been taken. The argu-
ment had great moral validity.



